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the other Minister, Petroleum and
Chemicals Minister who has accepted
the award—what further negotiations
are needed. Am I to understand that
the Chairman of the IDPL is refusing
to take back the employees. I want
an assurance from the Minister that
the orders will be implemented and
there will not be any more negotia-
tions.

Sir, the Cabinet Minister is not
here. He should be summoned im-
mediately. The decision should be
implemented immediately.

MR. SPEAKER: Mr. Sathe.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): rose—

MR. SPEAKER: No, please. I am
only calling Mr. Sathe to make his
submissions by way of personal ex-
planation.

SHRIMATI PARVATHI KRISH-
NAN: I would like to seek a clari-
fication.

MR. SPEAKER: No question of
your seeking any clarification without
my permission. There should be no
discussion after the Minister’s state-
ment.

13.26 hrs.

PERSONAL EXPLANATION BY
MEMBER

SHRI VASANT SATHE (Akola):
Sir, to-day, in the newspaper—The
Times of India newspaper particular-
ly, there is a news item appearing
which is relating to the ‘Bill to take
over sick textile mills stalled’. There
it has been stated that:

“He was joined by another Con-
gress Member, Mr. V. P. Sathe, who
said the provision betrayed ‘utter
dishonesty of the gcvernment’ ™,
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Now, I beg to submit that this is a
wrong quotation given by the news-
paper. Exact wordings that were ut-
tered yesterday when Shri Stephen
was speaking were—I want to be
precise—this.

When Shri Stephen was speaking
he had pointed out the obvious con-
tradiction in clause 5(1) (b) and (1)
(¢) of the Bill. He says:

“In one sense, you accept liability
and at a subsequent place you say
that it shall not be enforced. And
you say that that is not the mean-
ing. Then the mutual contradiction
arises. It is an absurd proposition
that is coming forward.”

At that point I said:
“I{ is utterly dishonest.”

My words have a reference only to
the contradictory provision and I was
not imputing any dishonesty to the
government as reported in the Times
of India. That is what I want to
submit.

MR. SPEAKER: You should have
written to me also.

SHRI VASANT SATHE: I want
that the Times of India should cor-
rect this.

MR. SPEAKER: Mr. Kotoki.
13.28 hrs. f

CODE OF CIVIL PROCEDURE (AM-
ENDMENT) BILL—contd.

SHR] LILADHAR KOTOKI (Now-
gong): Sir, I move:

“That this House do extend upto the
last day of the first week of the
next Monsoon Session (1975), the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Code
of Civil Procedure, 1908 and the
Limitation Act, 1963".
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I may also submit that the reasons

for the extension have been circulated
to Members.

MR. SPEAKER: I have seen that.
There are enough reasons.

The question is:

“That this House do extend upto
the last day of the first week of the
next Monsoon Session (1975), the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Code
of Civil Procedure, 1908 and the
Limitation Act, 1963".

The motion was adopted.
Shall we adjourn for lunch now?

SHRI PILOO MODY (Godhra):
Let us now hear the statement of
Shri Mishra.

MR. SPEAKER: You are a very
imteresting gentleman. You want this
after obstructing all the time!

SHRI VAYALAR RAVI: Sir, I
have written to you about Shrimati
Gayatri Devi.

MR. SPEAKER: It is not before
me. It may not have come. I can-
not find that out. You abruptly get
up and speak.

Now, we adjourn for lunch and re-
assemble at Thirty minutes past
fourteen of the clock.

13.30 hrs.

The Lok Sabha adjourned for lunch
till Thirty Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Four-
teen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: We re-
sume discussion on points of order
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on the Sick Textile Undertakings

(Nationalisation) Bill.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I would like to draw
your attention to a news item of to-
day that forty lakhs of fake Swiss
watches have actually been sold in
India. The Swiss industry has al-
ready come out with a statement that
these watches are fake and they have
not at all been manufactured in Swit-
zerland and what are being sold in
India are fake watches.

MR. DEPUTY-SPEAKER: Who
are fake? The buyers or the watches?

PROF. MADHU DANDAVATE:
About that, there has been no clari-
fication at all. We sent notices.

We find that our ex-Commerce Min-
ister is again getting involved in an-
other scandal. I had given notice
about another scandal

MR. DEPUTY-SPEAKER: We are
not taking up 377 matters.

PROF. MADHU DANDAVATE:
They should come forward with some
clarification. We should be informed
that they will consider the matter.

sft g oy (isT) IqTETET
ARIEg, I« W97 gTHT 9T TgE AW
@ €, @ ¥ O @ fafade s
HTHAT ISTAT 4T, WIT UF IEqrad &
F A9 9T W@ N g Afa @il 4r )
o9 T FT 91 fF " Sw #Y eftwY
T & O WA WwE |

MR. DEPUTY-SPEAKER: That
was laid.

ot oy e :  7g W Efaw a3
¥ frar mar & 1 AfEwA 37 faT »ft qe
Fo fo GTeR ¥ FEP—wT WY T @
F—Fr Wy @z w1 A3 e
w i ag wred ogEe & 0 oA
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To Fo Yo WEE YA TF AW 9T
favarg wd # awry N @< fafwes
*Y ara 9 sfus faramg F@ & 1

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Please be fair to him. He
did not say that.

sagfemd : & 97 &1 fow-
TEE A T W E | IR FE
fa 1R @ fafad e & Fafom s
&1 7T & {3 ag BI5E s1gH ]

¥ o ¥ oF Y fAqET FTAT TTRQT
£ & oo gw v M uw FHEY aTEdy
F oy @y ¥ d3fqw s w5
A ¥ g fr g aifaw wifx ag
wIoE TEHT § 1w g difaw w1
2, aY w1 Y Y que o qF T 9,
ag Afre | w7 arfa @ sl @t

If you want to suspend me from the
House, do it. If you want to expel
me from the House, do it.

s ag grew A, L

MR. DEPUTY-SPEAKER: You
have made the point. That is enough.

stay faad : ¥T g WTH
ATET ALY g1, ¥ Ardar ot | =Y qFO
Fo Tlo AT ®) WT T & AL H WA
FTaAEY s wfgr ) ag dafem
TRET & Ig AT aI7 qiiga FTAATT,
Tt 7T gur fd T A@ F wwd
w1 wafaa T 71, WG BT F, FH
R, drggeRrAiam ) Fyow
fod & a9 s & g7 femr

He is circulating a story, a connected
story of the Mody Rubber Company.

T8 %) & ara & fay K daroaig
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I am prepared for an inquiry. I am
prepared to resign if Shri Unnikrish-
nan asks me to resign.

SHRI VAYALAR RAVI (Chirayin-
kil): T am raising a point drawing
the attention of the hon. Finance Min-
ister and asking him to make a state-
ment regarding the conduct of a
member of this House. The hon. lady
member, Shrimati Gayatri Devi, had
gone abroad and it has been report-
ed that her jewellery was stolen in
the US. It has also come to my
knowledge that she made no declara-
tion at the customs when she left the
country. It is the law of the land
that such a declaration should be
made when valuable things are taken
out of the country. I would like a
statement as to what further action
has been taken against the member.

st g gowE (FEYR)
JUTAY AZIRA, § OF gEAT F Ay ®
ﬁmmmg:ﬁzﬁwmg
(& g (uffezt aRa @ & a § ow
gz § |

3 fewma w1 & Few wr | A
&Wm%mﬁiﬂ'o qTEo #To Jo
o7 g agw &¥ qftaew 3 e
gE1 wWfer ¥ arm & wer mar
Gﬂfﬁiﬂﬁ“tﬂ'o "qEo o Jo &
orfsa ®Y < #1 st fazr ) W)
ot AT Y | ATZT Y ATAT T FY
faar mar

MR. DEPUTY-SPEAKER: It is

unfortunate. But how does it come
here?

N NP (wWww . FWA &
s F gy mfew &Y s faaT
uF sHaee, st g geady, #1 o
AT TTAT M7 | O fpam & M &
A1T fagr wa1 | &g 9T 1 g mEk
# ag faquam &
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MR. DEPUTY-SPEAKER: If an
office is burnt there, it is within the
State. Law and order is within the
State.

ot ipwT gemw ¢ & Sgar
fw g fafreeT argw gw art # w2aie
T IO H G weAm v @ §
AT qgT 9T A7 Uo AT #Y Tg g
g

SHRI S. M. BANERJEE (Kanpur):
I am raising a very important matter
concerning the Centrgl Government.
You must have read in today's The
Times of India a news item under the
caption ‘Harijan beaten to death’ from
Nagpur dated December 10.

MR. DEPUTY-SPEAKER: We have
read it.

SHRI S. M. BANERJEE: It says:

“A Harijan died after he was
beaten along with two others on a
charge of stealing a buffalo with
ropes and lathis while they were
tied to a bullock cart in a Maha-
rashtra village, the State Assembly
was told today.”

ot JAmae A (FATETEIR) %R
Ziew # uF T1feq 1 790 F (77 -
AT TH q17 377 a0 § |

SHRI S. M. BANERJEE: It is a
serious matter and I hope my friend
will realise this. I want the Home
Minister to make a statement because
it has been stated in the State As-
sembly. Harijan welfare is the res-
ponsibility of the Centre and I want
that you should direct the Home Min-
ister to make a statement.

st gew ww wgww  ([ETAT):
Jurens warew, & WIT ¥ wew 7
TOHTT §T ST 0 99 ) AT fFAAT
a1ga g i sraerge & waw afgsT Fag
¥ 37 wwrfeai 1 faerw fear wr €
7T IT F v A F IO @AY, NQ
AT Fad F AHIH Ty 91 RVE. ...
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I aMAaw © Tg ©E qeX
g

ot gew wx wgamw : AV Seremer
wgiew, fegw fufae & @@ &1 @y
39 oAt ¢ 1 I & fearars wrdandy w)
ST R, ITE AN 9T g A
fagr st 771 §, 97 ¥ farams AT &
S T FT AHIH ATWA TR E L AT
faaea § f§ g @ @99 & omdw
FTH IE W X A ¥ WIT IT
& FYT ¥ AFIH IS 0T |

it wAw faw : SuTenw ARy,
9 7177 g1 faaw a1 9l 59 §9
avr {fear 9z o wgrenr A # flq
FY TTIAT HIA AT R T | AQAT I
a1ga Y gfera & 37 00 & gra & widr
Nt M Afa 16T FLEAT 9T TTw
feur 1 ag 2z v | ag wHaTw qeAT § )
& angan § 7wt wgrew @ TR
£ o 78 9T wrd iy Y wnfgg

off TR wER avew (RE9)
Iureer wEE, 8 A w1 fagv &
TF To THo Yo Y TN wgwT ATHW
fafasa s30T #1 Afen v s@ &

oW & §AEE 4 g {Far fow &
I A A7 gqT F 9

(sotemy) . ... ... gw Wy & %
geft *RT TAF AT H WAHTE g
L £ S T (vawwm) . ™

03T § fo wal wQIT @ F AR F
A@FI AEA W & .. (wowwmw)

i g W wHEW: I¥ qHo
nao A fawfagi ¥ FuT Al waTé

ag Ad w7 IEM |
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SHRI P. G. MAVALANKAR (Ah-
medabad): During the last week,
or so, not once but three times, the
Gujarat administration had been dec-
laring one after another hundreds of
villages as scarcity and drought affec-
ted. 1 have been demanding again
and again that the Central Govern-
ment must give adequate financial
assistance to the drought affected
State. No statement is coming. The
Minister of Parliamentary Affairs is
sitting. I should request him through
you to make a statement that the
Government -of India would assure
the State Government of Gujarat ade-
quate financial assistance so that the
scarcity hit areas would be adequate-
ly looked after.

*SHR] S. A. MURUGANANTHAM:
(Tirunelveli): Mr., Deputy Speaker,
Sir, in Tamil Nadu, Ramanathapuram
District, Pudukkottai District, Tirunel-
veli District, Madurai District, parts of
Tiruchinapally District which have not
got Cauvery waters for irrigation, and
Coimbatore District are facing actuate
drought conditions. In fact, starva-
tion deaths have also taken place in
Ramanathapuram District. I suggest
that these areas should be declared as
famine-afflicted areag if the Govern-
ment of India want to avoid further
starvation deaths in these parts of
Tamil Nadu. The Tamil Nadu Gov-
ernment have gequested the Central
Government to sanction Rs. 5 crores
immediately for the purpose of under-
taking drought-relief programme in
these areas. I appeal to the Central
Government through you that this
sum of Rs. 5 crores should be sanc-
tioned immediately to Tamil Nadu
Government so that famine relief
works can be undertaken forthwith.
If the Government of India commit
any further delay in sanctioning this
sum as requested by the Government
of Tamil Nadu, I am afraid that star-
vation deaths will not only continue
unabated but will also increase in
future,
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(Nationalisa-
tion) Bill

1444 hrs.

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL-Contd.

MR. DEPUTY-SPEAKER: Now we
shall resume our discussion on the
Bill... (Interruptions). These points
were not there in the agenda. Even
so you have mentioned them and they
have gone on record. It is for the
Government to take note of them since
I have allowed these things. Let us
get on to the business now. We re-
sume discussion on the points of order
raised yesterday, relating to clause 5.
You remember what we did yester-
day and it wil be a good thing to start
with what the hon. Minister has got
to say.

CLAUSE 5 (Central Gouvt. or National
Textile Corporation not to be liable
for prior liabilities

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): Sir, during the considera-
tion of clause 5 of the Bill, the hon.
member, Shri C. M. Stephen, had
raised a point of order to the effect
that clause (a) of sub-clause (3) of
claugse 5, as proposed to be re-num-
bered, is contradictory to clause 3 of
sub-clause (2) of clause 5 and as such
the Bill cannot be proceeded with, I
am quoting from Mr. Stephen’s yes-
terday’s speech:

“My submission is that ‘Save as
otherwise provided elsewhere in
the Act’ must be exclusive of this
clause. We are passing a clause.
When you say, ‘elsewhere in
this Act’ it cannot mean in
the same clause, ,..it can only be
elsewhere in the Act exclusive of
this clause, in some other clause;
not the same clause. There are two
mutually contradictory positions, It
is a gstultification; it is a statutory
fraud and should not be permitted.”

*The Original speech was delivered in Tamil.



